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been put out which I think is imcor- | THE APPROPRIATION

rect.

Then Mr, Bhupesh Gupta has asked
me another question as to whether
the American Ambassador did see me.
He did see me. In fact many High
Commissioners and many Ambassa-
dors are continually seeing me, &nd it
is one of the functions of the Heads
~f Mission of foreign countries to
assess the result of anything that is
happening in any part of the world.
I would like to add that the American
Ambassador, to be fair to him, did
not in any way criticise any of the
speeches; he did not have objection

to anything that was said by our
President abroad.

Surr BHUPESH GUPTA: The
question was, did he bring to wvour
notice certain American papers, New
York Times and other things, and
point out to you, quite apart from
what opinion he gave, that the

American reactions were adverse to
some of the observations made by thre
President? It is a very straight ques-
4ion and an answer can be given.

SARDAR SWARAN SINGH: 1t is a
straight answer that there is no ques-
tion of the American Ambassador
criticising in any manner the speech
of the President. As to what are the
talks he had with me, it is a matter
entirely between myself and the
Ambassador.

Serrt BHUPESH GUPTA: Then you
admit that he came to you with pa-
pers.

SArRDAR SWARAN SINGH: 1 do
admit and I have no hesitation in
admitting that the Soviet Ambas-ador
sees me, the Czech Ambassador sees
me, and I do not know why the Com-
munist Party should be upset if the
American Ambassador sees me.

Mr. CHAIRMAN: We will now
go to legislative business. The Ap-
propriation Bill,

N
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BILL, 1964.
Tae MINISTER or PLANNING

(Sarr B. R. BHAGAT): Sir, I beg
move:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1964-
65, as passed by the Lok Sabha, be
taken into consideration.”

to

This Bill arises out of the sup-
plementary demands of Rs. 986'72
lakhs voted by the Lok Sabha on the
22nd September, 1964 and an ex-
penditure of Rs. 2.57 lakhs charged
on the Consolidated Fund of India as
detailed in the supplementary de-
mands presented to the House on the
7th September, 1964. Detailed ex-
planations in support of the demands
have as usual been given in the foot-
notes below the supplementary de-
mand statements. I would therefore
confine myself to a few introductory
semarks on some of the major items
for which additional provision is re-
quired.

A total provision of Rs. 525 crores
has been sought for expenditure on
the relief and rehabilitation of new
migrants coming over to India from
East Pakistan. As hoia. Members are
aware, over 6 lakhs of persons have
already come over since January,
1964, and the influx is continuing.
The problem of their relief and re-
habilitation is being tackled on an
emergency footing and several transit
centres and camps have already been
opened at various places for provi-
ding food, shelter, cash doles, clothing,
medical relief, etc., to the migrants.

Tenements for providing waccom-
modatiori to them are also being con-
structed. Besides the direct expendi-
ture incurred by the Centire, grants
are alwo being given to the States for
the relief and rehabilitation of mig-

‘ rants. The additiona] requirements on

account of such grants in-aid are
estimated at Rs. 3 crores during the
current year for which a separate
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Supplementary Demand will be
asked for later during the year, if
necessary,

Hon. Membérs will, I am sure,

welcome the scheme which hag been
drawn up for the raising of a Natio-
nal Development{ Corps with volun-
teers from among the new migrants.

The Corps which ig intended to be
employed in developmental opera-
tions, will provide . disciplined

workers for the execution of projects
and also gainful employment tp the
migrants. For the present a start is
being 'made with three units to be
located in Assam, Dandakaranya and
Tripura.

"" A sum of Rs. 3.43 croreg ig requir-
ed for payment to the Oil India Limit-
ed by way of subsidy on the price of
crude oil supplied to Indian Refineries
Limited. The price payable by the
Indian Refineries Limited and that
chargeable by the 0il India Limited
in which Government hold 50 per
cent shares is regulated by the
agreements between Government and
each of the two Companies. The
present payment liquidates the arrears
of liability towards Oil India Limited
for the years 1962 and 1983.

The setting up of the Export Credit
and Guarantee Corporation accounts
for an additional provision of Rs. 50
kakhs on the Capital side. The Cor-
poration will administer schemes of
export riskg insurance, furnish
guarantees to banks and provide sup-
plementary credit facilities for pro-
'motion and development of exports.

A provision of Rs. 10 lakhg has been
souzht for setting up the Cemant Cor-
poration of India which will be a
wholly-owned Government Company.
As hon. Members are aware, demand
for cement has been rising rapidly.
Addi‘jonal capacity hag already been
licensed and advance approvalg also
given. on the basis of which the pro-
duction is expected to reach 12 to 12'5
million tonnes next year. Neverthe-
less, the capacity would have to be
augmented considerably in the Fourth
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Plan period and ag the order of ex-
pansion may be bevond the capacity
of the existing units it has become
aecessary to set up a company in the
public sector. Besides providing assis-
tance in the promotion of plans for
establishing additional capacity, the
Cement Corporation will Itself also
set up units directly. -

Among the other major items, I
might mention Rs. 8:25 lakhs for the
purchase of additional shares of Con-
sumer Co-operative Stores for coal and
mica miners and a token Grant for
the setting up of the Hindustan Steel
Works Construction Limited. The
Hindustan Steel Works Construction
Limited which will be fully Govern-
ment-owned will set up steel works at
approved sites based on approved pro-
ject reports and in accordance with
the working drawings supplied to it.
Its first assignment is likely tg be in
connection with the construction of the
first stage of the Bokaro Steel Plant.

The present batch of Supplementary
Demands involves additional expen-
diture of Rs. 989 crores of which
Rs. 8'18 crores relate to Revenue and
the balance tn Capital. The additional
requirement will, however, be set off
to the extent of Rs. 18 lakhs on
account of receipts, recoveries, etec.
The net outgo from the Consolidated
Fund of India would thus amount to
Rs. 9-73 crores. With these words,
Sir, T 'move.

The question was proposed.

Pror. M, B. LAL (Uttar Pradesh):
Sir, the Appropriation Bill bhefore
us . . .

Mr. CHAIRMAN: I am sorry to
interrupt you. 1 am afraid the House
will have to sit till 1.30 p.m.  The
¢trme alloted to this Bill is cne hour
and thirty minutes and the other"
business will come after that. We will
sit till 1.30 rp.m. I am very sorry io
have interrupted you,

Pror. M. B. LAL: The Appropria-
ation Bill under consideration deals
with Demands concerning many de-
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partments The time at my disposal
is rather short and therefore 1t will
not be possible for me to review the
activities of all the departments with
which thig Appropriation Bill 1s con-

cerned I will therefore deal with
only two or three guestions "
Ag has been pomted out by the

Minister, out of the sum of Rs 9
crores, more than Rs 4 croreg are
for the rehabilitation of the displaced
persons. This 1s a problem which,
unfortunately, we have not been able
to solve satisfactorily Many a “ime

there have been talks between the
Ministers of Pakistan and of Irdia
But 1t secins to me that there have

been hardly any tangible results The
mflux continueg and quite a large
number of people continue 1o stffer
from hardshmps caused by their dis-
placement Sir 31l parties in Pailia-
ment would readily vote for the
exira grany demanded by the Minister
for the rehabilitation of the displaced
persons But manv of us do feel
that the displaced persons have cer-
tain legitimate grievances with re-
gard to the admunistration of rehabi-
litation work I feel that their griev-
anceg must be looked into and all pos-
sible efforts should be made to see
that they are rehabilitated properly
and theyv are 1n a position to lead a
comfortable life and earn a hiving 1n
a proper manner Then, Sun 71 wish
to 1nvite attention to the questior of
food and agriculture I am sorry that
I wag not present when the Food
Minister spoke on the 21st September
in reply to.the food debate But I have
carefully gone through the speech
dehvered by him in the Rajya Sabha
on the 21st September, and I ‘eel
constrained to remark that the Food
Minister has failed to assure the peo-
ple of any substantial relief from the
hardships of high prices It seems
that the Food Minister feelg that the
situation cannot be met by him so
far as the near future 1s concerned,
and he has left the people of India
almost to their fate Sir, I am sorry
to point ocut that the gituation 1s det-
ertorating and that the public mind
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1s considerably agitateq over the ques-
tion And I feel sorry to say that the
Government 1s, at least 1n  certamn
States, adopting an attitude of
bureaucratic charactor in  handling
the public agitation on this question
1 am sorry to say that in 'many States
peaceful agitations are being handled
i a manner which reminds us of the
days of British 1mperialism While
in Mysore State section 144 has been
promulgated, 1n some other States
such as Andhra Pradesh and Bihar,
fiing and lathi-charges are being
resorted to I am soiriy, Sir, to pownt
out to thig House that on the 25th of
September a peaceful procession or-
ganised under the leadership of an ex-
Member of the Legislative Assembly
of Bihar, Mr Lakhan Lal Kapoor, was
not orowerls treated by the govern-

ment Mr Lakhan Lal Kapoor was
beaten . , .
Surt FARIDUL HAQ ANSARI

(Uttar Pradesh)
dent of Police

By the Superinten-

Pror M B LAL by the
Superintendent of Police in the very
eyesight of the processionists This
caused commotion, and on the pretext
of that commotion, the Government
resorted to firing with the result that
two men lost theirr hives Firing and
lathi-charges are being resorted to in
Bihar, 1in cer*ain other places also
There 1s a report that there has been
a lathi-charge and firing 1n

Surr P N SAPRU
desh) How have you
these facts?

(Uttar Pra-
ascertained

hoen
and 1

Pror M B LAL I have
told by resnonsible persons
shoulder full responsibilitv for the
statement that I am making here It
has also appeared m the press, and I
have been personally told bv persons
in whose veracity I have as much
confidence as I have in my own 1in-
tegrity and veracity It seems that
the Government of Bihar is resor-
ting to ways of British imperiahism
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It seems that it has inherited that
mentality of British imperialism. I
beg to submit, Sir, that that way the
situation cannot be improved. If the
Government wishes to improve the
situation, the Government will have
to take positive steps to remove the
difficulties from which the people of
India are suffering. You cannot stop
agitation that way, The British
Government tried to adopt these
methods but they were only able to
antagonise the people against imperi~
“alism. Does the Government of India
wish the people to be antagonised by
their officialy through these brutal
means and methods? I beg to sub-
mit, Sir, that serious notice must be
taken by Parliament and by Govern.
ment.

Sir, I cannot stop talking about that
without referring to a serious case
concerning a Member of Parliament,.
A Member of Parliament, Mr. Priya
Gupta, was very badly treated by the
Government. Sir, he was arrested at
one place. The jail authorities refus-
ed to admit him in the jail, and he
along with certain other persons wasg
taken to another place. And when
the jail authorities of that place
refused to accept him, then he wag
taken back to the old place where he
was arrested and here the jail autho-
rities again refused to admit him to
the jail. And for more than two
hours persons concerned had to
remain sitting outside the jail. Then
he along with others was taken to
the Superintendent of Police. They
were subsequently brought back to
the Superintendent of Jail who
admitted them to the Jail at about 11
in the night. I wish to submit, Sir,
if Members of Parliament are so
treated, how can we expect that fair
treatment will be meted out to per-
sons who do not belong to the cate-
gory of Members of Parliament or
Members of a legislature? 1 feel, Sir,
that the Government will have to
take serious notice of the matter. 1
wish to warn the Government that if
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Government will not be able to coerce
us to silence; it will only make us
more indignant and will lead us to
agitate strongly against this attitude
of the Government,

Many of us who belong to the
Samyukia  Socialist Party, have
fought against the British imperialism
and they will also be prepared to fight
against the high-handed ways of
the present Government.

Sir, T will, in the end, again request
the Government to pay more serious
attention to the food problem than
has so far been paid. I am told that
there is sowing season and seeds are
to be supplied in great quantity.
From the speeches of the Food
Minister I did not feel that the Gov-
ernment is seized of the matter, and
whatever remunerative incentive
prices you may be able to assure to
the agriculturist, the production of
food-grains cannot increase unless it
is possible for the agriculturist to
sow seeds in time. 1, therefore, beg
to submit that the food situation
deserves much more careful attention
of the Government than it has so far
received. Mere assertions that
highest priority will be given to the
question of food production will not
solve the problem. While remunera-
tive and incentive prices will have
to be provided to agriculturists, all
possible attempts will have to be
made to see that consumers are able
to get foodgrains at prices within
their reach. The two problems will
have to be handled together.

Sir, with these words I
my seat.

resume

Surr BHUPESH GUPTA
Bengal): Mr. Chairman, Sir, I fully
share the sentiments expressed by
the previous speaker with regard to
the manner in which the Government
are bhehaving in the context of the
agitation for food. Mention has been
made of Bihar. I can only say that

(West

they resort to these methods, the | I have got letters to show that 1,000

-
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satyagrahis are ‘being ill-treated,
that they are not treated as pol:tical
workers at all, a thing which even
the British never did in their later
days. Now I neeq not go into this. 1
should like here to deal with one
aspect of the matter which occurs in

Demand No. 93, Rehabilitation, and
my subject today would be the
Dandakaranya Development Autho-

rity.

Sir, if I am taking up this subject,
it is not because I have some special
interest in any kind of official rival-
ries, conflict of authority and power.
T am only concerned with the fate and
future of thousands of people, up-
rooted from the soil, materially ruin-
ed, who have been sent there with the
assurance that they would be rehabi-
litated in the Dandakaranya area and
to whom we have made many a
pledge. Time has come today to
examine as to whether we are ful-
filling this pledge or we are breiking
at the heart what we have promised
t0 the ear!

My charge against this Govern-
ment is that the Central Ministry is
displaying utter callousness and is
introducing an element of bureaucra-
tic mentality in the administration of
Dandakaranya. Mr. Chairman,
naturally I would take this opportu-
nity of inviting the attention of the
House to the melancholy delay, +to
how things are being mismanaged,
misarranged and how things are
being allowed to go from bad to
worse.

As you know, Sir, hopes were rous-
ed. But these hopes are today
belied. And when I say that hopes
are belied, I have in mind not merely
those who support the Opposition but
also those who support the Congress
Party and the Congress Government
in West Bengal. If you read news-

papers, you will find that there is
nothing but condemnation of the
manner in which certain officers in

Dandakaranya are behaving. Even
if you look at the newspapers in
Bengal owned by Congress Ministers,

741 RS—4.
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you will find what the Minister for
Rehabilitation or the Deputy Minis-
ter called drastic criticism against
the DD.A. Among the critics I
would include even the West Bengal
Government. As you know, I have
no love lost for the West Bengal
Government under the control of the
Congress Party. Even when the
scheme was started, there was a lot of
confusion and misgiving in the pub-
lic mind but after a lot of discussion
in this House and the other House,
an important meeting was called by
Prime Minister Nehru on 16th June
1860. That meeting was attended by,
apart from the Prime Minister of

that time, Shri B. C. Roy, the then
Chief Minister of West Bengal, Mr.
P. C. Sen, who is now the Chief

Minister of Bengal, Shri Asoke Sen,
the Law Minister of the Government
of India and Mr. Mehr Chand Khanna,

the Rehabilitation Minister of that
time, Certain conclusions were ar-
rived at at that meeting not only

regard to the scope and object of the
Development Authority but also with
regard to the administrative outfit or
apparatus, whatever you call it, The
results of the meeting were contained
in a memorandum which appeared
over the signature of no other than
Pandit Jawaharlal Nehru, dated the
17th June 1960. Among other things,
it dealt with many questions as I

have said; one thing was said very
clearly, namely, that the DD.A.
should be an autonomous body and

should be given wide powers and if
I may quote from this particular
memorandum, it stated:

auto-
the

“Congiderable measure of
nomy should be given
Authority controlling it.”

to

These are Pandit Nehru's words. Im
paragraph 9 of the same memorandum
which appeared over the signature of
the Prime Minister, again I mention,
it was stated:

‘

“The Chairman should be chogen
with care and should be a person
of outstanding ability in regard to
the problems facing the Authority.”
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Therefore he laid down the policy
and standards for the selection of
the Chairman. Then it was said that
the Chairman and the Authority
should prepare a Plan for five years,
that is to say, they must look ahead

and prepare a plan, That is also
stated in the memorandum,

The first choice was, under the
injunctions or instructions of that
memorandum, Shri Sukumar Sen,

who was our first Election Commis-
sioner. About his ability and inte-
grity, 1 need not say very much and
the second choice naturally was from
the Bengal cadre but the choice was
Mr. Saibal Gupta, another man of
considerable ability and  personal
honesty. That is why he was chosen;
otherwise he would not have been
chosen. Therefore, the fact that the
Government chose and selected him
ever admits that he was the right
type of man for the assignment that
was given to him. One should have
expected that things would go on
but it did not. To-day the D.D.A.
has become a cesspool of nepotism,
self-seeking on the part of some offi-
cials, confusion and conflict of autho-

rity, etc. The result 1is, waste of
public funds, lag in implementation
of the decided policies even and

absence of policies because the Autho-
rity is not properly functioning.
Above all, the human approach which
should be the proper approach and
which was stressed in the memoran-
dum prepared by the Prime Minister,
appears to be at a heavy discount.
How can you have the tasks fulfilled
then? The conflict between the
Authorities—the Chairman and the
Chief Administrator—is only a mani-
festation of certain very wrong
things for which the Ministry here
in Delhi is particularly responsible. I
will be the last person to take up the
brief for any officers; as you know
1 am not interested in anyone. As far
as Mr. Gupta is concerned, I do not
think I have even seen that gentle-
man, let alone talked to him. There-
fore I am not concerned with bureau-
cratic rivalry. T am concerned, again

5) [ RAJYA SABHA ]
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I repeat, about the conditions of the
hapless refugees there and if the
Administration goes wrong, every-
thing goes wrong there, because they
are the trustees and it looks as
though the authorities there, special-
ly the Chief Administrator, Mr.
Johnson, were more interested in the
welfare of the officers there, to be
precise, some officers, than in the
welfare of the displaced persons. This
is my charge and I make it solemnly
with all sense of responsibility for
proper investigation by the Govern-
ment,

The first Chairman of the Authority
found it difficult to continue there and
I think in a letter written to Mr.
Khanna dated April 1963, he demand-
ed, on account of very many things,
the recall of Mr. Johnson who was at
that time and who continued to be
the Chief Administrator there and
I am informed that copies of that
letter were circulated to the Minis-
try with Mr. Xhanna’s comments on
it. We should like this letter to be
placed on the Table of the House and
made available to the Prime Minister
and other Members here,

Now when Mr. Gupta took over
after the death of Mr., Sen—who was
also thinking of resigning on account
of this interference by the Chief
Administrator because he could not’
function properly in line with the
objectives set before the DD.A,—
there was naturally doubt 1in his
mind as in the minds of many people
in West Bengal which were expres-
sed in newspapers. Therefore he
wanted to know what would be the
position of the Chairman in that
context. Here he was given a clear
assurance in March 1963 by Mr,
Khanna, the previous Minister for
Rehabilitation that the Chairman
would be the Head of the Administra-
tion and that all officers including
the Chief Administrator would be
subordinate to him. This assurance
was necessary with a view to making
it function properly because if it is
to function as an autonomous insti-
tution and the Chairman is o be the



3513 Appropriation (No. 5)

Head of the Administration, it stands
to reason that he should have natural-
ly. proper and effective control over
the entire Administration at all
levels. Now that was actually not
done in practice.

What was all the time there was
dual authority and a parallel admini-
stration under, shall we say, the
Chief Administrator. Even when Mr,
Sen was in charge of the Authority,
when he fell ill, Mr. Johnson took
over more and more functions of

the Chairman and built up a little
empire of his own there., That we
all know and that became the sub-

ject-matter of very strong criticism
on the part of the newspapers in
Bengal, by the refugees
knowledgeable people. It went on
like that. This continued. Now we
are told that he has resigned but is
it not a fact that when Mr. Tyagi
took over the Ministry from Mr.
Khanna and Mr. Mathrani came again
as the Secretary of the Ministry of

Rehabilitation, they had some talks
and confabulations and discussions
with Mr. Johnson and at that time,

in April, here in Delhi, I put it, Mr.
Mathrani was looking for another
1.C.S. officer who would be the Chair-
man of the D.D.A? In April this
year, therefore, long before the resig-
nation letter was submitted ot the
present phase of controversy deve-
loped, Mr. Mathrani, functioning in
close collaboration with Mr. Tyagi
perhaps and certainly with Mr.
Johnson, was looking for a subs:titute
Chairman and indeed was asking
whether another Bengalee [.C.S.
officer was gvailable. The situation
was created thus step bv step where
the present Chairman had to resign.
It was not a question of
personal right or authority, He was
.not given the necessary authority
and the necessary responsibility to
discharge the duties assigned to the
DDA. Why. in that case, an honest,
able officer should continue in such
a position, I ask the Minister? He is
not there, but certainly he should
come and answer. Here, Mr Chair-

any of his
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man, I should give you one or two
examples to make the position clear.
Despite the assurance of the Prime
Minister and Mr. Khanna, in a certain
note circulated, Mr. Johnson said that
the function of the Chalrman was
only to hold a ‘watching brief’, was
one of general supervision, that he
should not come into the picture of
implementation of anything; the per-
son who was to be the chief execu-
tive was now called by Mr. Johnson,
who is to be subordinate to him, as
one who holds a ‘watching  brief.
You cannot settle the refugees; you
cannot carry out the great and big
assignment by holding a  ‘watching
brief’. Yet it was said so in docu-
ments circulated amongst the officials,
and the officials know better. There-
fore here again vou see; as far as the
Chief Administrator is concerned, he

was empowered to make appoint-
ments, was empowered to create
posts in Classes II, III and 1V,
whereas the Chairman was only
allowed to create posts in Class I,
and that also up to a salary of
Rs. 1,500, and so on. Most of the

posts and appointments were made
behind the back of the Chairman and
even without his knowledge by the
Chief Administrator. And how could
he run the organisation when, on
the one hand, his authority was being
challenged and, on the other hand,
the Chief Administrator was making
the appointments of personnel, who
are responsible for running the show.

With regard to the sanction of
schemes and so on, the Chief Admi-
nistrator was authorised to sanction
schemes up tc Rs. 5 lakhs, and also
make purchases up to Rs. 25 lakhs.
As far as the schemes are concerned,
99 per cent of the schemes fell in the
category of Rs. 5 lakhs and Dbelow,
thereby enabling the Chief Adminis-
trator to handle them. Here again
the Chairman did not come into the
picture. You may ask: What about
the bigger schemes? These schemes
were broken up in order to Tbring
them within the range of Rs. 5 lakhs,
and this is how things were done.
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Thus 99 per cent of the schemes were
handled by the Chief Administrator.
Then overstaffing took place; wastage
took place, and certain cottage indus-
tries which were run were found to
be running at a loss and that gave
no security to those people who were
working there; this was found when
a cost accountant was brought in to
investigate 1nto this matter.

Take the case of travelling allow-
ance bills, another source of wastage
of public funds. In 1959 the travel-
ling allowance  Dbills came to
Rs. 3,79,989, and in 1963-64 it went up
to Rs. 6,998,454, 1n round figures,
shall we say, 7 lakhs of rupees. Travel-
ling allgwances bills and the run-
ning cost of the vehicles, ete., repairs,
mezintenance, ete, came to Rs.
14,48,000, a big amount. Even when
the tours are made by officers in the
project vehicles, they charge daily
allowance there, and you will find
that daily allowances are being
charged there when there is no war-
rant for charging such an allowance.
Mr. Sukumar Sen tried to stop such
a thing, but was not allowed, and
ultimately he had to make com-
plaints to Shri Khanna. This is
continuing there. Therefore wastage
is taking place. It is a question of
money-grabbing, not merely wastage,
this is what I would say. And some-
times, when there is no travel expen-
diture involved, daily allowances are
charged; it is a kind of built-in-fea-
ture in the administration; this is
how indeed certain officers, most of
them—1I1 should say—are of course
proteges of Mr, Johnson.

Mr. Chairman, then I should also
like to point out another example of
how the money is wasted. As far as
reclamation machinery is concerned,
the opinijon of the Chairman was that
there was no need for increasing the
tractor strength of the Dandakaranya
project, that on the contrary there
was need for reducing the  tractor
strength. But suddenly a letter came
from the D.D.A. office there to New
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Delhi asking for 10 new tractor units
involving about 150 new fractors and
requiring foreign exchange of  the
order of Rs. 3-25 crores—not a small
amount, But do you know how this
came? It came without the know-
ledge of the Chairman at all; he did
not know until after three months
that such a request had been made;
and the Ministry here, instead  of
pulling up the officials who sent in
this manner, behind the back of the
Dandakaranya Development Author-
ity or its Chairman—the requisition for
such tractor units involving so much
in foreign exchange alone, well, they
ohliged them by sanctioning one
tractor unit. And I have already
said that the Chairman thought that
it was not necessary at all, What
happened thereafter? Sir, here in this
Houss, some time back it was said
that tractors were not needed and Mr.
Mehr Chand Khanna declared that
the Government would be selling cer-
tain tractors which they did not
require. And Mr. Johnson wrote a
note later on saving that he did not
have the land but that he would
discuss it with the State Government
and get some land temporarily or
otherwise in order to utilise this
tractor unit. Even before the land
had been found the Government was
approached by the authorities there,
by the officials there, behind the back
and the authority of the Chairman,
in order to get the sanction of so much
funds to buy tractors and so on—
how the tractors are being used, we
do not know. Even Mr, Johnson could
not produce proper justification for
buying so many things and he was
looking out for some kind of land and
so on. This is how they behaved in
this matter. Now is it not a serious
matter for the Chairman or any body
in that position to remain there? Let
alone an able officer, is it not a ser-
ious matter for anybody to remain
there if the head of the administration
is insulted, ignored and left in the
lurch in this manner, as has been
done? And Mr. Johnson got it done;
with his knowledge and authority it
was got done.
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Sart AKBAR ALI KHAN (Andhra
Pradesh): How does Mr. Johnson
come into the picture? ’

Surr BHUPESH GUPTA: Here
again it is a question of corruption; I
will tell you. The hon. Minister said
that the previous Chairman did not
bring anything to the notice of the
Government. Well, T wish he had
known facts a little better. I have
knowledge of these facts; it has

" appeared in the Bengal papers and
other pavers also, that the Chairman,
Mr. Saibal Gupta, met the Home
Minister and on his instructions he
also met the Director of the Central
Bureau of Investigation, that as many
as 13 officers had been involved in
various charges of corruption. And
he met, I think, Mr. L. P. Singh of
the Ministry of Home Affairs also.
How do you say then that things did
not come to the notice of the Gov-
ernment or were not brought to the
notice of Government? I understand
two officers of the Central Bureau
of Investigation went to Dandakar-
anya to look up some files, and these
files, we understand again, were
denied by Mr. Johnson when the
same agency asked for them. There-
fore 1 wish to make mention of these
facts also.

» -

You will note also
of taking steps

that, instead
against corrup.ion,
Mr. K. C. Ghosh, IP. who was
appointed as anti-corruption offi-
cer on 21st December, 1962, was
made to relinquish his charge on
30th June, 1983; for only six months
he was there; then the post was
abolished and he was asked to teader
his resignation and go away. And
here again Mr. Ghosh made comp-
laints to Mr. Sukumar Sen when the
latter was alive, and with Mr.
Sukumar Sen’s death Mr. Ghosh was
facing interference from the side of
Mr. Johnson in the matter of fighting
corruption. Incidentally, most of
the corrupt officials have become
people who function under the pro-
tected wings of Mr. Johnson and have
developed certain vested interests

|

|
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there. Therefore it is not right to
say otherwise; these things had been
brought to the notice of Government
and I would like to know what has
happened to that inquiry, Mr. Chair-
man. And as far as Mr. Tyagi is
concerned, he said he did not receive
any letter. I should like to know
whether he received any letter from
the Chairman, Mr. Saibal Gupta. in
July, in which he pointed out that
there were defects both in concep-
tion and in execution of the projects,
and that moneys were being wasted
there. I should like to know whether
any such letter reached his hands. If
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it did, why did he say here that
nothing was known to him? Sur-
prisingly enough, when Mr. Saibal
Gupta was trying to meet Mr.
Mahavir Tyagi after he had taken
charge of the Ministry, some people
including Mr. Johnson and Mr.

Mathrani saw to it that he was not
in a position to meet him. Telegrams
were sent, at least three times, I
understand, requesting Mr. Tyagi
whether Mr., Saibal Gupta could
come and meet him here. But they
were ignored. When Mr. Tyagi was
going to Mana via Bhopal, Mr. Saibal
Gupta wanted to avail of the oppor-
tunity and meet him there. But from
here a telegram went to Mr. Saibal
Gupta advising him that he should go
fo Calcutta to attend a meeting of
the Selection Committee because the
Chief Administrator would not be in
a position to attend it. And it was
clear from this—what happened—
that there was an attempt to keep
him, the Chairman, from  meeting
Mr, Tyagi. Therefore I demand from
here an inquiry into the entire
episode. Mr. Chairman, I can cite
many such examples of officers not
being allowed to meet the Chairman.
There were complaints and we
brought them up here even when Mr.
Sukumar Sen was alive, and I brought
it up again on the last occasion I
spoke on the subject. I repeat it here.
How can vou run the administration
when officers are not allowed to meet
the Chairman or are discouraged
from meeting the Chairman?
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I will give one example of inhu-
man ty n this matter, in a problem
wh ch 15 human Ag many as 814 fam'-
lies 1n Umarkhote were facing star-
vation and the Chairman ordered a
census of the rice crop and also the
stocks helq by the people to find out
and determine what kind of 1i1elief
should be given A report was made
and 1t was duly submitted to DM
Johnson 1n March last But for thiee
months Mr Johnson sat on this report
and after three months when he was
leaving he said nothing should be
given (T'me bell rings) I am finish
ing, Sir That 1s what I say, Mean-
while Mr Chairman, we gre told taey
made some assistance avallable to
these poor people

As for bigger plans, there are
hardly any such schemes  There 1s
no irrigation  facility The land
should be cultivated to give a liveli-
hood to the refugees, because they
must be dependent on that land But
what do we find there?” Selected
crop surveys are taken and on the
basis of the selected survey it 1s
claiamed that the production has gone
up whereas mn the vast fields the
production is very negligible There-
by thev create an artificial picture
that things have improved a great
deal That 1s not at all the case

You see, as in other spheres also,
there 15 a lot of malpractice and in-
human tieaiment, we understand from
the Bengal papers which have pub-
lished some extracts from the letter of
resignation submitted to the Minister
by Shr1 Saibal Gupta Many such
things have been cited Should they
not be gone into by the Government
and a proper 1nvestigation held?

As far as the local people are con-
cerned the people of Orissa—Mem-
bers from Orissa are sitting here—
and the people of Madhya Pradesh
are concerned, 1t was stated 1in the
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Prime Minister’'s memorandum that
they should be given proper emp-
loyment and taken 1n—as many as
possible But how many of them
have been taken? In the class III
category of employees only 284 are
from Orissa, 162 from Madhya Pra-
desh and 179 from West Bengal, out
of a total of 3355 1In the case of
class IV category, 373 are from Orissa,
155 from Madhya Pradesh and 191
from West Bengal, out of a total of
1675 What about the adibasis? Only
264 adibasis have been taken into the
categories III and IV out of the total
employment that has been given, of
5159 These are the facts and I
speak from official figures

Mr Chairman, I do not wish to take
more time of the House on this sub-
ject I think I have given sufficient
indication and sufficient facis and
figures to make 1t clear to the House
that the Dandakaranya Development
Authority must receive the attention
of the nation, that it must receive the
attention of the whole nation for we
are solemnly committed to serve the
refugees We feel very strongly
about 1t, Mr Chairman, coming as we
do from FEast Bengal Shri Sukumar
Sen came from Fast Bengal Shni
Saibal Gupta, I understand, also came
from East Bengal That 1s why every
one of us feels very deeply and hum-
anely about this agonising and pain-
fully human problem, and when we
see that the DDA where the Gov-
ernment has sunk so much money,
where every year we are spending
over a crore of rupees, has been made
into an nstitution where this kind
of executive and bureaucraiic aggran-
disement goes on and the Ministry
permits this aggrandisement, when
we see Mr Johnson—whatever may
be his qualities—ig lacking 1n human
svmpathy and temperament, not
speaking the language of Bengal and
he 1s 1n charge of the admumustration
and 1s functioning 1n a manner detri-
mental to the refugees which has
created misgivings and apprehensions
in the minds of many of them, and
which makes 1t impossible for the best
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pecple to go and assume responsi-
bility is it not our duty to go into the
question with a deeper sense of res-
sonsibility and see that things are put
right?

Appropriation (No, 5)
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Therefore, I demanded that the Prime
Minister himself should go into this

question. But I was utterly disap-
pointed. 1t is regretable that Mr.
Tyagi instead of correcting things,

permitted himself to be carried away
in this matter by Mr. Mathrani, the
Secretary of the Department and Mr,
Johnson. I do not know any of these
two gentlemen. We have been told
about Mr. Johnson and in’ the past I
have brought the matter to you.
Ever since Mr. Sukumar Sen came
into the picture complaints have been
made. Maybe he is an able officer,
but he is thoroughly unfit to tacke a
problem of such human dimensions as
the refugee problem and to run an
administration such as the Danda-
karanya Development project. Mr.
Chairman, I re-state again this so-
lemn suggestion that the Governranent
has got to act in this matter, if the. -
want to prove their bona fides; and
if they want to prove to the people,
to the refugees of Bengal and to the
people of India, that they want to
make a success of the Dandakarinya
Development project. Let them live
up at least to the declaration made by
Prime Minister Nehru, and contained
in the statement of 1960, and let them
overhaul the entire administration. I
regret that Mr. Johnson has been
brought here as Additional Secretary
or somebody. He will naturally be
in charge of the channel through
which everything will pass. 1 dc not
wish to say anything personal against
this officer, Mr, Chairman. I am only
interested in the refugees and in the
displaced persoms. I am interested in
making this project a success and I
am interested in seeing that this
cesspool of what is corrupt, evil and
inglorious, is eliminated. And once
again, let us live up to certain dec-
larations and high ideals we had set
for ourselves. That will be the only
way of tackling so human and noble

[ 20 SEP. 1964 ]
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a problem as we have in the Danda-
karanya Development project. Thank
you.,

Surr LOKANATH MISRA (Orissa.):
Mr. Chairman, after the long speech
of Mr, Bhupesh Gupta, if I again
continue on the subject of rehabili-
tation it will be exercising the
patience of this House. But I hope
the House will excuse me if I gene-
ralise some points.

[Tue Depury CHAIRMAN in the Chair.]

Madam, this relief and rehabilita-
tion problem has not been properly
tackled even though it is as old as
the Congress Ministry in this country.
In this connection I would like to
indicate that the Government of
Orissa which is also a member of
this Dandakaranya Development
Authority, had suggested to the Gov-
ernment of India that without evolv-
ing an industrial complex for this
project, it would not be possible to
settle all the refugees, particularly
when there are fresh influxes from
Pakistan. We had some refugees
about two years back and the Gov-
ernment of Orissa tried to settle them
with the limited land available there.
Now the number has been going on
increasing and with these increasing
numbers it would never be possible
to settle them on land alone. So
agriculture is not going to provide
them with a livelihood. It is only an
industrial complex that can provide
some sort of an occupation for them.
Naturally then, if the suggestion that
was put forward by the Orissa Gov-
ernment is seriously looked into by
the Government of India and if an
industrial complex is made to grow

there, then alone can this refugee
settlement be possible.
Shri Bhupesh Gupta has referred

to an incident between the Chairman
and .the Executive Officer. From
what he has narrated, it seems that
officers of the highest rank also, when
there is difference between them fight
among themselves as school children.
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A better sort of behaviour was ex-~
pected of them 1t 1s really painful
that responsible officers who  were
sent to the Dandakaranya Project to
hold responsible positiong nave fought
out between themselves ag  school
children One of them has resigned

Surr BHUPESH GUPTA: That is
not the position. The Excecutive
Officer made 1t 1mpossible for the

Chairman to
reasons

function, for his own

Suart LOKANATH MISRA. Then the
Bxecuave Officer behaved as a sthool
cmld

Surr BHUPESH GUPTA: Adminis-
trative Olficer.

Surr LIOKANATH MISRA Whoever
he 15 Madam, there 1s an item here
covered by Demand No 37, wheremn
sanction 1s asked for a sum of rupees
seven thousand., It 1s a charged item
and so I am not supposed to go into 1t
but I would only speak on the princi-
ple of 1t Here the Demand 1s for
money to be paid to a third party on
account of an accident, a third party
killed in an accident Now, anybody
who 18 a car owner in this country
knows that he has to insure his car
before going in for registration. There,
the general insurance covers the risk
either the third party risk or property
loss Government seems to be an ex-
ception to this rule I do not know
why the Government should have been
exempied from thus rule This rule 18
for the entire countiy and every pri-
vate individual who owns a car has to
go through the rigour of the rule and
Government ought also to go through
1t, obey its own rules and here, because
there was no insurance cover, the pub-
lic exchequer has been asked to pay
this sum If the vehicle had been in-
sured, then the insurance company
would have had to pay. I woulq re-
quest the hon Minister through yot.
Madam to look into this matter and
order all Government vehicles to be
insureg with the general insurance
comparyies,
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I now come to the question of foreiga
exchange. In this connection, Madam,
I want t{o bring to the notice of the
hon. Members here a very interesting
incident There i a concern 1n Cal-
cutta by the name of Khemka & Co
This company supplies all the materials
for the Balimala Project which has
been taken up by the Orissa Govern-
ment This 1s a project costing about
five to six crores of rupees and the
State Trading Corporation 1s supposed
to get all the materials imported nto
this country I do not know, but some
of the people who deal in business
probably would know much better
than mysell This Khemka & Co in-
cludes two eminent ladies of Orissa as
Directors

1

Sart BHUPESH GUPTA: Who are
they?

SHrr LOKANATH MISRA: They
are, I am told, the wife of the ex-Chief
Minister and the wife of the present
Chief Minister, ang they have supplied
the entire material for the Balimala
Pioject and the socialist country for
which my hon friend, my esteemed
friend, Shri1 Bhupesh Gupta, has the
highest regard, has given that concern
a commission worth twentysix Iakhs of
rupees,

Suarr ABDUL GHANI (Punjab):
Only”
Surr V M CHORDIA (Madhys=

Pradesh) Only?

Surt LOKANATH MISRA 1 do not
know how 1t has been paid, whether in
foreign exchange or on rupee account.
The Finance Minister hag to account
for it and I would request hum to speci-
fically reply to this point

Surt B R BHAGAT-
Member sure of his facts?

Surr LOKANATH MISRA: I am
only an ordinary Member. The Minis-
ter must be aware

Is the hon.

¢

Surr B. R BHAGAT: But you give
me notice You write to'me ang them
I can tell you
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Surt LOKANATH MISRA 1 have
given you notice en the floor of the
House

Surt BHUPESH GUPTA Then, m |
that case he will have to invite us for
breakfast every day

Surt LOKANATH MISRA I have
given notice on the floor of the House
and the Minister may kindly make a
statement on this

Surt B R BHAGAT T will but for
convenience I might be given some |
time Every day names are mentioned #
and we are asked to give information
I only suggest for the sake of conven-
1er.ce, that 1f advance notice 1s given,
I can collect the information but on the
spur of the moment

Surr LOKANATH MISRA Madam,
1 have given time

Surt BHUPESH GUPTA Madam, I
told Mr Tyagy to be present in this
House and I tolg him that I would be l
speaking ]

Sart B R BHAGAT He 1s busy 1n

the other House. - . )

Surr LOKANATH MISRA M; time '
1s being taken I

Surt B R BHAGAT My hon
friend Mr Das, 15 here

Sarr AKBAR ALI KHAN The
Deputy Minister 1s here

Surr BHUPESH GUPTA- I have
sympathy for him

Surt LOKANATH MISRA Then
there 1s another item here under audit

Tee DEPUTY MINISTER IN THE
MINISTRY  OF REHABILITATION l
(DrR Mono MouaN Das) Madam,
the hon Member, Shr1 Gupta, expres-
sed his sympathy for me May I point
ottt to the hon Member I do not need
his sympathy?

Tee DEPUTY CHAIRMAN That is
all nght, Mr Das (

[ 29 SEP 1964 ]
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Sart LOKANATH MISRA Madam,
the time taken by all the Ministers and
these exchanges should not be counted
in the time allotteq to me

THE DEPUTY CHAIRMAN Mr
Misra will continue No interruptions,
please

Surr LOKANATH MISRA There 15
another item under Audit 1 need
reter to 1t only becausc the special
audit of Orissa 13 pending with the
Auditor-General, else, I would not
have referred to 1t Now, the Prime
Minister assured the other House,
during the last Budget Session, that
Government would not be taking up
Orissa’s case till the receipt of the
Special Audit Report from the Audi-
tor-General It 13 more than a year
and half since that assurance was
given I would not have mentioned
this here but for the fact that I gave
notice of 3 Short Notice Question on
this point which was not accepted I
want now a specific i1eply from tum
about the exact stage of this special
audit If this Short Notice Question
had been admitted I would never have
Lothered the Minister and now he can-
not take the plea that there was no
notice served on him Earlier 1 did
serve a notice which he refuseg to
accept and now therefore I have to
refer very painfully on the floor of
the House to the fact that this special
audit 1s pending I do not know the
réason w hy 1t 1s pending for more than
a year and half Mr Bhatnagar the
Deputy Auditor-General went to Oris-
sa and demanded certain clarifications
from the Orissa Government gnd the
Orissa Government 1s In a very em-
barrassing position because 1t doeg not
know what to give in reply and this
has kept the entire thing pending in
the air for one year and more This
1s how the Audit Department of our
Finance Mimstry i1s working

Sarr B R BHAGAT But the Audi-
tor-General 1s an independent officer

Surt LOKANATH MISRA:- Now,
Madam, there are varlous allegations
aganst variwocus State Chief Ministers.
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The Sanihanam Committee has sub-
mitted ils report to Government. The
reporis appearing in the newspapers
say that it is going to be accepted in
part, I do not know the intention of
the Gevernment It was a Committee,
Madam. which consisted of 311 shades
of opinion, Members from all par-
ties

Surr B. R, BHAGAT: This may be
impcrtant but what relevance has that
w.th the Bill? The Bill does not ask
for

Surt LOKANATH MISRA: Thai is
for the Chair to indicate, '

Sart BHUPESH GUPTA: We can
discuss this. It is the convention of
the House, not your House.

Sur: LOKANATH MISRA: Madam,
I am surprised that the hon. Minister
gels up to bring to your notice certain
facts as if you do not know them.
Madam, you know them pretty well.

Now, the Santhanam Committee was
composed of people belonging to all
snades of opinion and I expected that
Government woulg accept its report
in toto. There seems to be a division
of opinion in the Cabinet itself. The
Prime Minister, in the course of a state-
ment. says that there is poverty in the
country The Home Minister says that
there is corruption in the countrv
while the Minister controlling the
Miristry which is supposed to be the
meuthpiece of the Home Minister and
the Prime Minister, namely, the In-
formation Minister goes on saying that
there is absolutely ne corruption in
tnis country compared to other count-
ries.

Tue DEPUTY CHAIRMAN: Now,
please tell us how what you say, deals
with the problem we are discussing
hLere, )

Surt LOKANATH MISRA; This is
corruption, Madam, and corruption is
probably the most important thing in
the country today. That is a burning
question.

[
|
|
|
|
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Pror, M. B. LAL: It concerns all
the Departments mentioned in the Bill.

Sert BHUPESH GUPTA: It is a
sadachar affair!

Sarr B. R. BHAGAT: But we have
not asked for any grant.

Surt LOKANATH MISRA: Now,
the Minister of Information and Broad-
casting finds the market which for her
i Connaught Place, crowded. She
finds long queues standing in front of
cinema houses. This is the assessment
she gets about poverty in India. If
Connaught Place represents the en-
tire country of India, then I have
nothing to say. This shows how her
source of information is correct. I
would only leave it at this stage. She
is supposed to be the mouthpiece of this
Government. This is how the Govern-
ment functions. One Minister says
one thing and the Prime Minister who
is supposed to be making policy state-
ments says that there is poverty in this
country; he says there is corruption in
this couniry and the Minister of Infor-
mation anq Broadcasting says and goes
on distributing the news to the world,
that there is absolutely no corruption,
thera is absolutely no poverty in the
country. This js really ridiculous.
I brought it in connection with the
division in the Cabinet. If the Cabinet
is not unanimous in accepting the San-
thanam Committee’s Report, there is
no fun in constituting such a Commit-
tee gnd

Surr BHUPESH GUPTA: Ask ug to
sanction money.

Surt LOKANATH MISRA: ety
asking tosanction money for it. After
this, I will only deal with a small point,
a small item  and then sit down. Oil
India Limited forms part of this de-
mand and the Minister cannot get up
to object to it. Oil India Limited has
sanctioned a motel. It is not a hotel.
It is a motel. The motel was sanction-
ed near the Palam aerodrome. The
land was taken from the Ministry of
Defence, as if the Ministry of Defence
does not have to deal with other suffl-
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clently 1mportant things and a motel
15 more necessary than the Derence
Minstry s requirements All the same
1t was done. We do not object till
then After that something objection-
able happened It was given by nefo-
tiation No tender was called Thys
particular motel has been given to a
private party here without any tender
being called. Will the hon Minister
of Finance

Surt BHUPESH GUPTA Whch s
that party?

Surr LOKANATH MISRA 1 do not
know, but I understand that he 1s a
party who resides in  Delht and he
must be nearer and closer to the Minis-
ter or to somebody in authority The
Minister should kindly explain why
this was given to a particular indivi-
dual without calling a tender

Surr B R BHAGAT: Madam

Tue DEPUTY CHAIRMAN
may answer later.

You

Surt LOKANATH MISRA Lo not
be 1n a hurry Before winding up, I
would again reiterate that the Santha-
nam Commuttee’s Report should be ac-
cepted n toto.

Now, I would come nearer hore for
about two minutes and you may kind-
ly allow 1t I wanted to give a calling
attention notice, but because 1t 1s pure-
ly a State subject, 1t could not be
brought 1n the shape of a calling atten-
tion notice. In Orissa for the last two
days we are in a state of chaos and
the educational institutions have been
closed

Surrt P N SAPRU (Uttar Pradesh)-
Only for two davs

Surr LOKANATH MISRA: Nobody
knows for how long we are going fo
be 1n chaos This 1s your creation You
have created chaos only for two days,
bu+ nobody knows

Tur DEPUTY CHAIRMAN: Any-
way, you wanted to say it in two mi-
nutes,

[ 29 SEP 1964 ]
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Surr LOKANATH MISRA. Now, we
are in a state of chaos, as I said Day
before yesterday sixty students were
latni charged Some were arrested.
Yesterday, again 200 girl students and
boy students have gone on a hunger-
strike. Nobody knows how long they
will go on with the hunger-strike. This
has all been created, I would allege,
because of the behaviour of our Chief
Minister He posed to be the students’
leader 1n Orissa and 1t was at his insti-
gation that the Orissa Assembly was
captured, though temporarily, by the
students It 15 all a creation of the
Youth Congress and one of the Deputy
Ministers happens to be the President
of the Youth Congress in the State
Naturally I would also very much im-
plore that you would kindly see that
these things are also gone into

Thank you, Madam
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Faqa 0% afq fafeme 2, 395 fag
G AT AT 2, T@r ar ag gen fF
TIAT AT AT AT T ITH W TH
ATE TAT B AT I8 4G qF ¢ 0,000
%o WY AEY 9ZF AFAT ¥, ¥o,000 Fo
FI7 A FIT AWEAT F €Y W &9 3N
ATAT g | FEE HE IIEIW § )

T AR F ARG £ T AT FAS
AT AT AGZ ET AET AT T, ITHT
Pstuar 25 | o wm, 7&@T TAT, IAENI-
afg wgtear, i 1 AT FIE T F9AT
AT F7HT g AT # Al A
F FHATY AT TIOT ¥ WwEA 2 fE
qFEH T AT FT RO grar qar ¢
Wt tfsfaaw Taw Teveds T
2 3ay wfese o foae sy @ ) ot
% 97 fwsra faelt 3 0 avae atw
FRMAT % FeaiA TF FFGAT 9T, JAHT
HHIAT AT T@T 4T AT AT 7% F OF
I HAY AR A gATL Al & fafqeaw
F1 g9 ars. § faady fadt fs oo am2
¥ 7 frare F7% FEaEr #7 A
F " O 4% 2 fF A1 mErEr &
fagia & qu® 79w FrTERT AWA G -
qY g 99 TS 31T QT AGT | WA
QT FRT DT ASST ey &7 @Ay gy
@l ¥ @ g oA |
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T qg A FIE IS ¥ I Jrav
2 o oofeg fadw ooy faqw wwrE
FAMH F AR ANET F FWEAW T4
F& F9 S o1ar § 1 gafaq g
#1 faqw e <@Ar =fgd v o
W I & wma 9 FW § 3
TS HIT AR G | TF JFIAT
qar gan 5 oF g9 & FAEF a4
feam ot MY gaRY AHTASAT qE FAWAT
AL qw T g AvaT fe g oy
qwrr & afeEr &y ogaraer ®& oAy
[ ] 1 93 Ol R FER & e
& FTH F 1T gaR AT 9T AT
g wfew g aeET oY gafag agy
AT & o gaTdr aHTT SAAT FTHRI
Fiey @ fF w #7759 2F mEar My
& gHEHT g1 AT qAV Ig IFHT FAQE
FT | afeh agh aX A ag 919 A9
¥ 9 ot fF a1 2F ¥ @ W
AT, GIHTT 9T GFEAT FAT WX TF
§rEax I § 77 AfHT 1T § 39 T
AT HTF F AAFEH, 99 F g@TIAA
Y F1§ arw T8 famr 7ar W A w8
YA &Y faar v v 9T i Ay
HTAAT FIE ¥ F JMAT 987 HT O §
3 FRT AFIAT SF T AR T TE X
TaHE AT a7 A I qAT AT 90
Ay e i 7g a1 A v § e q e
79 q3g #1 Cfeegs a7 987 T f a7
et 92 1l F7 qFaE St g, fwfy
JMAITE FT AFFT AT & a1 forq a3
¥ gEY AMAT ¥ FATE G OIN
AT ¥ FC qfR qmEr =STEdr g I
T § ogl a1 78T H7dT § | 3Afay
# ag FRAT ARAT § ...

Tue DEPUTY CHAIRMAN: How
many minutes you will take, Mr. Chor-

[ 29 SEP. 1964 ]

dia?

Surr V. M. CHORDIA: Seven mi- i
nutes. |
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Tre DEPUTY CHAIRMAN' Then
yvou will continue after lunch hour

The House stands adjourned till 2.30
P M. v

The House then adjourned
for lunch at thirty one
minutes past one of the clock.

u, . - -
e —

’
|

The House reascembled after lunch
at half past two of the clock Tue
Depury CHAIRMAN in the Chair.

o} faerg e wTAst sl
39 AafE AT, & 7R HIAT T
F91 FT @ 97 | 0F faugq 9r faeqr-
foat & at & &6 371 A O FE
FAT & X § FIT qradr 997 ag 99
T oY fF I TF F graw qea7 7 qv
vu gefagt &1 gafaa fear srar
arfgd | 9 ot g qTar qd)
WAy A & ¥, O 77 war ¥
g wwrar § 5 oA Tag g9y fads
¥ w9 T FTH TA gHzAAN F g
warfastr 3 |

T I TF YATT ATTTFRIT § FAR
wrET F AR AT 39T Fiw §
gr F1 gfex & 3w #1 9997 Frar am,
# @ guaan 741 f5 33 q9F wqamt
Fogeear & q § AT AIHTC /I
FO0 | AT gL #r feafy faad
far ardt o v gardt 9@
Y §, 7@ 3fte F ¥ FroNT F A}
q¢ WEgARHT I @I &, IqF qR F
& qwmar a1 5 I $9 3T A%
W g4 AEGH, 9T F47 gAT ALY | gATT
g faarr forg a3 ¥ (1§ T ANTEH
I @1 &, 99 9T qF qreId grav g1
I ¥ [UY A T UF gATE AgN
IT FT IAT AT & W 9@ 7 AGY
T F IR T T Iy I A
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IR LICIE L (I AR EC

o FEF FIE AG FIE AEHT A T4,
AY 7 R T AW AN ITFF A
T RWIT AT AT PO 39T gTav
F¥4 ¥ wawy @ 1 Ay gay feafa &
Iz W AT AT qE FLAW TF
T W 3 AR A gAY g
MavaFql § I9H (@) AT ITEA
AWTEH F @, a1 g U& 87 qAEAT
feafa 2 ( Ta gfte & & @Y sTgar ar fx
FAT S aTgw, fawr g fawwr
T W g FH9T g w5 ag gurd
LT &W A AEAL ¥, T FP AW
¥ AHR AT AW FT TET STIEAT FI
AYEY &AW, AAC Ie@iA dar fvar

CEA

TF TqN FfY F JIT ¥ AT A7 A
g | wraw FT F I FAMT ITEAT
& | STV 9g WS FAMA T, IAN G
& 87 fHrar ¥ T g9 @y q, Hq9AT
AT TEY &1 FY A7 I F1 5 fEad
9 forgy TaT 97 WY FE €F 97 97,
AT A AT €%, AW, T FHw AT
LRI fag F, AT I7GI IqHT ITT T
3 forar wam #1377 9 f52 aficrm
ag ga1 f5 wrer o 4=t w9 @ &
ff g9 qET T@&F FJAEq, g7 g7 F
MAE@Tar g #AiF IuF far gw
MILTIF FATT FgY § | AT ag fegfy
& 5 qrr Aafow wafq 1% & a=
AT gAY A IqH qAFATT FT AT A,
T TE W & INC ¥ gAR e Wy
HEreg J 9 ™7 fF 0 9T FT ooy |
fet g feefae g ok wef a=y

| H AT FE K9 TTHT g§r
TE | W AR AV FAW 97 T
ST ST W@ w477 T@r A wfgy v
g feefaTorT &1 ¥ aw &) e
92 AT oAt T g fF g @ s
qifafewa TUC F FTOr X gAY 9%
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IT#] Frgr g faawk ofcrmmerss
S q&q ZH TG FIAT ATEY & IqHI
g I A FE TP |

TF W ZATY 99 § 78 Aae@wAT
ot A s I F7 1 g 9T A
Y §1X § gAIR W A 1A 99 7
¥\ Dfefarw A sgaeey F F fa¥
Ty wer Sy FT TE | AR AT
79 qTq 71 & % g9 I 0F G Fahae
T T AT TS &, Iq0 A &1 A
¥ TET A6, IAN GH AT AT gH T
78 7, W Y i ga W aw ofaw
qrft 17 & fad ¥ 7y awq | foer &
AN F T 9T S AT FY TS §, SAHT
94T F% gq F ag sy w7
A ACATHRN 3 qrer faene’ ag Fga
& f gw amar wTey 2, v avETe St
2 T5 g #oz 97 oM, &9 F99 £ o0
faaifat &1 q=eE? | 59 AATTAT FT
FTOT 74T § 7 Z9FT U &0 I ¢
f grzaz safyqay &1 s NEEA F|T
qifgd, st sFwe 1 arfey fF 3 o
FASE @19, 7 W % 97 sheeans
frnfagy & ged & o @i, gav
faamr & seg A fraw o7 & faas
OET d 39 A HIHIT gy ARY |
§ A WY g9 FEa a9y 8, faan
TE WIEFAT T 2 6w ofr g sfeeegom
@1 faaa gmt qur & faardt qz
% " IAfq FC g&, 7% 57 v
grre fasmr F Q fraw 2 5 3 zq o
maiyg g 78y 1 gfs wigde S #1
73 77 sfecegma @ & ol gemfew
frat sra §Y g faanfagr &7 auear
g1 g1 9 | gafed & fage v e
AN AT A mud fawmr F wew ux
qAfEATT FT | WA ¥ TG g7 A0
wift +ft faeed § 9 wod G ¥ aw
w FwH ¥ sfeEEgaT wer ey
gV H guwmarg fr Sy T
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0 ¥ fqu faswr &y w9 fagwt &
FIEY IS FATT ATTEY ) gAr frar
A iy 7 39 T 93 T A 5g faar
Vo sar foreAr ¥ a9 ATERTT =TT T
% qwat g 5 1% wIEtet A g s
A AE FAT @ & | T9F FETAT /T AR
W ST @ FY A B, A7 31T § fe oo
W= BT a7 A 23 8, A Fawr aferm
g gt e fr a we e § 1 gud fad afe
& 9iv 3w 1 WY AT TS, A T/
F TEY ZNIT | 7% AT (< Fgal Hi 1@
T &, T fog waear 1 og=ai w
JTAT I A IAFY YA A AT, T3 STRT
FS6T AL AT ST AEKAT | A7 qg A
Y @ w1 Ay R, ag 33 3w
AT TET A ’ .

IggwTaf wg @, s, e & Far
a1 f5 & atq faae a1 woFr WA
FATH T HFT AT F AGT ATAL |

W owE ST (ITC NI
qRiEal, § TR ANy 9T ¥a 3 A
AT9F T IH WAA F ATH @Al
aigar g | o faq @@ awem w
wa w71 g€, 3w w=t ¥ 1 faanz zar,
FHET FAME F A AR ARAE A
Wt 7 7g #g1 97 f& 39v gIw F
ﬁ‘fa. ig m%lwgﬂffaga’
F€r farard aeT & gwEA F R
R, ¥ifE SRW a g G FW AE
foar 1 & 7y wraar 5 fam faamd
¥ gfry ft 7 @@ gt ¥ 33 FIw
g 41 1 forg qag & waw g7, 99
faare 7 & 7€t qgm, #few s 3N
¥ Iew Tez qfeqfas gvaT & fw
R AT ST WL GIAW FT GAEITHT
F a} ¥ oIAT TGF AEr 7, |
TAfad gws W F A A AT
IEGFAT T 9T 47 §F ey welr o
* gfd 399 fadga o= fF F o
¥ sr@ar<t &t fooe sz q 1 s,
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S fqesa & s g fggmaw #7
& 2, 3 A gwen aga o g
T & 1 Ay g gl Swe wRw A
2 1 ww1 gh fr S WA HT W
ACEHTC 39 a7 TS A1 A7 Agr &
IR A FO FA a1 Ffaw &7
wgreAT, %9 gra gNeqr &1 ¥
F7 AT AAAT AT IW F W @ 8,
Aaed FaRag Ay fr wwn o
TR F A w1 g agy
& 39 wEET F1 3IPAT AT ARGy A
faa =7 ¥ 3 fF9 31 W ) 59 AT
F JOQU TWo W HART wifgar ¥
Wt ag Fgr fE AT AW A sSERAT
darFT A, Fga M A A g A
T AT &7 99 S9N A § g7 fa=ndi
a auds g | afed aa Y F e &
ATH Tg FF T F agA YT AT Al
JrwEr &, St Ao §FF E, S AT A
AT FAT AT ¢, A WR @
AW F T FF S AEEA FW@ L,
@ 3% 9fa FTFR FT AT FW IMT
arfgd | W & 79X T "= & CF
A aged, o fafr gme o
¥ qaEr IfRe o€ @A fr e
fag qat oY & fa=r o7 ¥ AR
FTY JTT AT FT GSF I TH8 792
F W7 gz sF AT TAr | ¥
A FT ANAT F€® AT FE,
afwa foft o 53w | IR AEHA
FE ITAT F 917 IF AYE T I,
st fo grer faw ¥ gar fr waaug
#TA qTET & WG FAT ] T AW IHAT
97 §IATE @ 3 7§ & g7 Y gheAl &
TRT I3 A ¥, ITH0 W OFT FE
A1 man, & IfEm AE A AEAar
Tdr gET wEAE g Tt o #
UE S ¥ gad s A 30 faAr A%
qHAT 9T | U da qrer 7 Fgl &
g g @7 MY @ 99 a7
*gT g7 Ay & ) fagre & gt
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[#r 778 w@i]
foer & MY o= Y qg & I
gent wifae 3G ¥ agw f5 ER
T Mifeat == " A FE AR T
wferar aeft | ag @9 F97 g W
& wugar § 5 o o Ao &
@ A, A AR T g e,
AT Frg AT 9T TG Fra Iy
FT T FIE FIM GFR §q qE@ &
TR FECT g Al WG TOHIT FGgH
T TE T TEAT W T TAAT 0059 |
% fa5 A W & (WS vem % 6%
fagre &1 aegTe 1 F2 {5 @y JAar
FT AW FT ISTE (A AL BT FAT
Nl ¥ aF ¥ gy T AT G
M I A F A FW FA § a7
T IW Y JIAT FL §, T AWTS HT AT
FW & AR T g9 ¥ fau w1 Agtay
AT | NFp AT fagRA D /R,
N TH qrar ¥ G @ -8 wA
o w1 g 2, & Y frdgw w0 R
HTFX IT I FT W°q FL HGAT
A AT-FAATT § STo TH ARG
RNfgar & grar § 39w A swaEdy
WA QE AR I A F fag
qIIT 5T ) & {6 T 3T ¥ AOFHAT
% | & wig 5 gHwT sp@ &Y ;AT
B FEt F wiy saar agqfa
¥, g ¥, SAET IIET ¥ WK
TTET WIZH ¥ FW A, Ig AL (F AT
wafaa wafs #1 93da @ aw &
2 v Aravas et #1 gad zan faar

AN TF a1 A1 & 75 FZA7 AT”AT AT
M @8 o § e @ ¥ 33
®gar Tqgar g fF maww faeet &
QU AAVTRT HAF F 377G W@ €
&t wigas & w18 §, qa & fgatas
% owny a7 owf A oA § A9
fafreez =y WY fadew fer 3—ardt
T a3y A e o T R
@ W TF AT qug, "L o
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@oﬁo{o%ﬁoﬁl{ﬁmg'ﬂfm
gfros a8 &, wwfeee afsgs a@
¢ 7g o5 fomraees gfima § v
@ F WA %1 w@ieq v F fAg
T F ARTTR UF A AT TG
Tgan, R ww wfaat §, weRE
Ffar g~ s q@t F FrAFAtAL
N, GNTFAFITY 5 I 99 Fa
¥ fgars  wgrea & AW 99 waA
& 59 g AT IqHT feafaas F Nfeq
& 971 @) ¥ @R A wan fgedt
R AR R A LI A 7 o
§, 59 awy oY 7y &, IA¥ & wy A
AT wTor W TH @S aEEnT g W
q ST BT S, N A @, g
AN arAr T § | oA qaT v ¥
qqg qH uteda gar i gam W&y
¥ %37 fr T A T1q A4 AT gE
geq # Nraw fawaifer & WY ¥ Fav
f& @@t s@wa § veafsat & gaaw
S WE, G W ) T A
F o 71 fas Faw afqgq &1
qRAT @1 §, AWF wrAT W
T FT &, W fF Ao qAe Do
T o o FT &, gt I e omar &
# AT AT AT § FEAT AEW
fs & g7 dar €, ag T wET
A(A T TgT SFL T57F ATG B
gEa I @1 A= A% feafaw
FE TAT FAFT I FZN & ? A
wgr ¢ e feafwa =7 37 iz qiw
FE I& TCHC F T § 90 A 39%
1T HI FEATAT AT T, TATTIT
RAT QT AT g FATX T TG M 4
g a5 @1 e amdg faw g4 &Y
FAdel feareq & %7 AET AR
FFn fr e fafaet Y ar e
AT 957 F1 95 7947 & I 7w
Fwifaer 0 g 0 @ ¥u faaET §
fr g3 @l F7 A q€ § AR Taw
aifgy « & garear 957 g fw
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o fawmr & & Sawdr &, SRR
g ¥ I fran B g 5@ " &
¥, afsq geas v €

, s wie (fare ai)
FgH s #g fzar ar 5 a0 =¥
I €, | IT 9T A_T A & |

Y o fAr @i oy &7
TRTE | WY AT I T IO FT AGT
T T | AR ATeAg § fF faw v
g TN AT qE g1 A OF @ a°
AT S A R FHET FOATH@T
g =i w1 B Aww faenfer 3
aqx §  ¥§ fewEae v faswred o
@ ag w9 fear o @ § AR R
FIT 9T ITHE FT AU AT TGy
g1 & faa g & w3 5 waw v
FUsT waT fear g—& =@y snwa,
AfFT wrgE Lo FOT AT &YX FUL
T JdtT FFIG(T TI9A0 R ZH &,
FAYIA F1 AT famT F——AT SO T
FIT A9 @Y, I 3757 T8 Q%A
Fr Ffow Ffag )

“@W»@Wﬁa'ﬁ%ﬁ“(ml
Sy eI &Y W@y & W WA
g fawfasr & o5 amg 7 5 fa%
FTAT TET AT F 7T AR TF @0
g FT wezr=rL § | wedy ;i Fedfsfa-
2w fafaedt & s98 X & oo faw
X qgw g, FH AT §S A A
R AT AT T S ¥ IGT T
A amg & ArAdry fRfafadmw
fafaezg & g7 =g 5 9w awy
#Fr gwrs g =ifge | & 399 37 I
¥ urew agwg g fF F15 @ e
HHAL ATg g fHaAT & T=°7 &, W
T IHr AN FT GWFT  FX G A
L W AT ATZAT §, A B AT
weft faaw qeed g, o €,
ToH! qEITG AGT T, AfHA L I
‘yrelt ¥ #5 Tw ST §, A 9EE
741 RS—5
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ST g ATfge | qH weEd gav &
f& ¥ wfamgsa ¥ am, a&@FR *
T AT @ 9d I faamr & wfey
¥ faoms wrdw @MQ T, T@r &
g SaTzE YFRCO—A q1Ea &,
9T Y, AEEA aT 77— fears
qF AT 0 1 q A Y A wrd § g
%tE g Afey | & AgY gTar fF
TE 0B Far § 75 wr-faugd Y
AT & AT DT AT JST E 41 F1% A
qd ) AfFT TR Fwg g Afga
s fRfefadmw fafaeh & Fux
Ay T qq §, IR awrd g
anfgy |

HqT A TF q@ /I FEAT | AR
fre Wfear arga ¥ a1 5 CoAom
fafey 7 faswr fay s faar o,
¥ 93 g & o A9 FEA 5 ag
T 3T 39 Sfaa 4 & | s
Ay g & @Y o w1 s arAd
FeaT Sff, 11 Tg AT E, 9g Fga & &
WS § AR AT AAT Fgdr &
fr wszraTe A@r &, AT For dar
g o 5 AT 3w § AR we Wl
wrAATE fore @t 773 § f aaw g
T AT AT FT 2, a7 ety werrera
q 2 ar fuenr & g7 7 & 1 & 7€ swan
f& forg oy & IO & o Afawar
B, ag O fawor &1 Wl @A 49
v w4, Ay q9g O ag
JT ATATLT FrAT FL

ft weiA wATr (ST W)

foam & 9

=t T wax : fawwr ¥ agy, av
farerr & & ¥ @), W fody ¥ qax
| ¥ SATST I FTATA FrAT g, A famelt
#t safer & foe it ag @ Jr d
fo o fae & f9Q W agy aq1 @A
HFTE B
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N we{A YT IR a9 § SavEr
AR FgT, I FgT A7 PR AAR T

st =7 W@ T g, g9 T
3 ¥ WO Y g I g

TF gL AT A AT FEAT Al
g | AT g At 7 q@AS § a4
faar f& ¥ o mimamie & ¥F=d #
o #fe ez wm SI AW gw A
I 7 fF 37 dfaefme & qa9,
WA g War ¥, g AT Fg@T |
I9F 9% W@ ¥ g &1 BT |
Fo TFo H{io F fgr I o g
At wk wo foey

Tae MINISTER or STATE IN THE
MINISTRY orF HOME AFFAIRS
(SHRr JAISUKHLAL Hatai) It has
been contradicted You know 1t per-
haps

St WF AGT  IE FIfSFUA ST
AT qw &1 gEe feq wAdE A&t S
faeelt & IQFT FrElfeamT FQ §, SHT
¥ F § AT I9 @S9 A—F qU
T AN WIN—IF AT T qeT FWQ
BT T T 2

“In the same context, I said fur-
ther that an industrialist helped 43
Members of Parliament in the elec-

tion, ang not that they were under
his control ™

I I T wer A feaw fau wd,
F ag ¥3 AvAT 30 OF T@E W9N
fog o Awerar g, § o AR
a4 & fom qar qawan g 6 waas
FT e 74T Fz fF ¥ 3 arfaarae & Jw7
qsfifagt & &g gu € ar qsfrafaay
Fera ¥ 2 F g A N g Afaw
fasardy wAar 2 f5 ag o 0F
T ag am 5 ag 3 #fefae g
g A gl § e 3w g @Y
ferwa ¥t & e 3 Wl & w7 R g
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¥3 FaC F WO W@ & Ay ¥ gy
&7 ¥ ¥=L § | AEEAT, TR Tg A
i § & & qwwar g £ ag are weAa
Tz & g gowT g, gF 9 §6g
aret & gfg wEgeaar #1 AEEr & |
T S AR ST P 8, FH I O§
T I T, €1 T 29 W FIE WY mae,
F1€ A7 7T &% @ ¥ 7L T a7 |

g N & fRTomad 7@ fades <
TFEem fF & ot QY i oaa wEr 8
37 g2 gu? faq wat A sAA 7 AR
| a1 § GIET FIHGN AT F a7
SATA ], AT B AT HAAE AT 8 ITH!
g A1 faee A 1 3O F & & IEH
W1 3@ o F99 fF #9781 T § 1
fagre & o1 ¥ gom & 39 faet st
T MA W AR I A, B
W # A TG 1 qer g1 Fm Y
o TH AF T Afeam & FeT fF w3-
frar R Fafeay wafear a7 &7 reer
FT A, AT N oqr 997 5 q@r ar e
77 48 wfa faedy a7 a7 o & gFE
qx et fadar & a0 fF szafaar w1
T3 a7 AIHAT ¥ FH AT 1 o TH-
AT Wifed @1 F@T I AL, T
QIR ¥ T=9 W1, 7 A0, o
3w F gfq gw &, god go & 9w 2,
TS FT AW FY @A F g 717 agr
T ATAATT FAT ST F T BT GFT
IAF qTY SFIET T E, A1 FGH QA
I ITH] A1 Afgy AR qA favamw
2 fF ag =9 fear @ aw 3

Tue MINISTER or REHABILITA-
TION (SR ManAavir Tyacr) Madam,
I am afraid I may not be qute
accurate 1 my rephies 1 understand
that my Ministry was attacked by my
hon friend, Mr Gupta, on the other
sitde when I was not here and while
replying to the criticism made I am
depending on hearsay evidence so te
say.
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Madam, in the first place 1 would
lodge a protest and I would appeal to
the hon. Members of this august
House, a House which is expected to
maintain the highest anq the richest
econventions and traditions, that one of
their biggest traditiong is that nobody
is criticised in the House who is not
in a position to give an answer or a
reply. Particularly in the case of
officers th¢ convention always has
been that the fault of an officer is the
Minister’s fault. If my officer has
gone wrong I am responsible for him.
It is so for the purpose, Madam, that
the morale «f the services is mainlz n-
ed, For that purpose a convention
has been establisheg that in Parlia-
ment the cinduct of civil servants is
not criticised unlesg there be some-
thing whic)| the Ministe;y himself puts
before Parliament. Here, Madam, an
officer’s conduct was discussed. And
mot only that, if an officer resigns, a
sort of lobby is created to support his
case. Again, if he has
against another officer, that officer 1s
given all types of names. Now I am
very sorry that an officer, Mr. John-
son, who is one of the most efficient
senior I.C.¢. officers and who has a
good experience of administration, was

complained

openly criticised in this House. How

cap I keep the morale of my officers
if they always have to-face the risk of
being criticised in an august House
like this? Therefore, 1 lodged my
humb'e protest and request this House
which has to re-establish this practice,
not to criticise officers by names,

Sarr BHUPESH GUPTA: Oh, I gee.

Surt MAHABIR TYAGI: He talks
with all affection when I am in the

lobbies but here he quarrels. I can
not help it.
Madam, I must say that I

know Mr. Johnson.
erced and efficient officer. He has
given me no cause of annoyance so far
as his office is concerned. I have no
grouse against his efficiency. And his
ofliciency is recognised not only by the
Government but in the official cadre

. sion.

He is an experi- '
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also the general opinion about him is
very good. I do not want to say any-
thing further about him because even
the praise given to an officer in this
House is perhaps nof very good. 1
would rather avoid giving praise to
him because hon. Members might be
provoked to criticise. Theréfore, the
best thing is that officers should not
be discussed in this House,

Sarr BHUPESH GUPTA: Not even
H M. Patel!

Surr MAHAVIR TYAGI: Mr. Bhu-
pesh Guptas has alleged that the Chief
Administrative  Officer had more
powers than the Chairman of the Dan-
dakaranya Authority, Mr. Gupta—he is
also Mr. Gupla—who has resigned.
That is a thing which might create
some misunderstanding. 1  would,
therefore, like te make it quite clzar
that the powers of the Chairman were
defined by resolutions.

Madam, the Chairman of the Danda- '
karanya Development Authority is the
representative of the Dandakaranya
Development Authority. So whatever
powerg are vested in the Authority, the
same powers are vested ijn the Chair-
man when the Authority is not in ses-
He is their representative, I
have given a clarification in one of the
meetings of the Dandakaranya Deve-
lopment Authority. I repeat, Madam.
1 said:

“That I was in general agreement
with the concensus of opinion™ of
the members of the Authority re-
garding the relative roles of the
Chairman and the Chief Administra-
tor. It was the intention of the
Ministry that the main functions of
the Chairmun. who was selected for
his maturity and experience, should
be to guide ang control the organi-
sation through the Chief Adminis-
trator V!

| He is to guide and contrp] through

the Chief Adminisirator. -

“. . .and to plan and direct its
activities. The Chairman has to exer-
cise, on behalf of the D.D.A. gene-
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1al superviston of the whole organi- |
sation anl 1o ensure that the Chief
Administiator and the field organi-
sation function efficiently and in ac-
cordance with t{he policies laid down
by the DD A"

He has the overall powers of control
And there was no lack of power there
But there 1s a thing which caused him
a little annoyance, I think It 1s my
doubt In his letter also he has men-
tioned I had further added —

“It would, therefore, not be fair
to expect him to find time to attend
to day-to day matters of administra-
tive detall ang field work”

That remark perhapg caused him
some annoyance That 1s my doubt,
that he has no time to attend to day-
t0-day matters of admunistrative de-
tails and field work It is for this rea-
son that th» Government have created
another po t of a senior officer, namely,
the Chief Admunistrator of the rank

of a Joint Secretary for field work

That was the division of work between
the two officers

Madam, 1t 1s said that Mi Gupta
had some complaint ggainst corruption.
I held very good opinion about Mr
Gupta, Chairman of the Dandakaranya
Developntent Authority, who has re-

signed But mow sfter looking into the

complaints which are put forward now |
in the Howure, T feel 4 was good that |

he resigned angq I did well that I ac-
cepted the 1es1gnation For 1t 15 a very
serious thing against him I now under-
stand that he had some cases of cor-
ruption but for ten months he slept
over them and never reported those
cases to the Government

Surt  BHUPESH GUPTA He
brought thein to the notice of the Gov-
ernment

Surt MAHAVIR TYAGI 1 would
request you to please allow me to
proceed Let me have my say For
ten months? It has been so, I have

made enquuil s There 15 not a single
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report against any officer alleging cor-
ruption, and if there was one 1n his
knowledge, then I woulg expect from a
senlor officer like hum, the Chairman
of the Authority who has absolute
powers to suspend him Buthe never
suspended any officer I therefore feel
that he was not effective If 1 were the
Chairman, I would not allow corrup-
tion I would either report the matter
to the Government or suspend the
corrupt officer

Sur1 BHUPESH GUPTA  He has
no real power.

Surt MAHAVIR TYAGI He had
power. My friend, power 1s power only
when 1t 1s cxercised If one refuses to
exercise his powers, he 1s powerless
The powers are laid down 1in resolu-
tions and Government decisions that
in the absence of the Dandakaranya
Authority he 1s vested with all the
powers of the Authority

Surr BHUPESH GUPTA He
brought to the notice of the Govern-
ment

Surr MAHAVIR TYAGI He has
also complained about the retrench-
ment of the post of a Vigilance Officer
Well, Madam, I know the post was re-
trenched, but that was because the
Dandakaranya Development Authority
wag asked to reduce 1its expenditure to
the extent of Rs 2,50,00,000 So six or
seven officers were retrenched This
officer was one of them And the
ground given was law and order

Madam, law and order 1s not in the
hands of the Dandakaranya Develop-
ment Authority The Dandakaranya
area 1s 30000 sq mites It 15 spread
over some portion of one State and
over some portion of another State
There the iespective police acts for
law and order purposes Therefore, 1t
was derided that those police officers
will look into those matters But later
on the post was agamn created It is
not as if the post was suspended for
good In the month of June, I think,
that poest had been created ggain, It
was for Mr Gupta the Chairman, to
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recommend the name to fill that post.
But for three months, June, July and
August, he did not fill that post. The
rost has been created ang "It~ would
be filled in due course.

There are my friends who say that
the Ministry is sitting over the com-
plaints. I can give an undertaking to
this House because, Madam this House
is the guardian and the Government
is subordinate to this House, Therefore,
I feel that I shall have to abide by
your orders. In this House I under-
take that if there iz any complaint—
of course, it must be a precise corip-
laint and not a complaint of a general
nature, because it is very difficult to
enquire into complaints of a general
nature. Suppose somebody says there
is corruption. Thig is too wide a comp.
laint and I cannot have a grip over it
—complaints of specific character, spe-
cific cases, I assure this House that
they would be looked into. Now my
colleegue, who has had good experi-

ence and very gnod reputation, is the |

Chairman now. Ang on his behalf I
say that we undertake to enquire into
any case of corruption or of any other
nature.

‘Another complaint was that the T.A.
claims were exorbitant. It Is an area
of 30,000 sq. miles. It is like a State.
Officers, most of them seniors as well
as junior officers, have to go from one
end to the other. Reclamation is going

on there. There are engineering works

and so many other things. For that
purpcse they have to go to the head-
quarters and come back, There were
iwo villages when we started and
now there are 114 villages. But
you will be surprised that I also
looked into the list of T.A. bills and
found that the previous Chairman, Shri
Scen, who had his own reputation, his
T.A. bill averaged Rs, 536 per month
but in the case of our friend, the out-
going Mr. Gupta who has complained
against the exorbitant T.A., expendi-
ture, his monthly Bill comes to Rs. 916
although he had nc flel§ work fo see.
He wag in overall charge but his al-
lowance comes to Rs. 916 while the
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. previous Chairman’s average was
[ Rs. 536, In this way things went up.

I do not blame it on Mr. Gupta alone
but I feel that the fault 15 his. During
my tenure if there is any fault in the
Ministry, I am ultimately responsible
whosoever commits the mistake. Like-
wise I will accuse the Chairman ulti-
mately for the lapse on the part of his
' subordinates. I need not take much

time.

7

3 p.M.

I am told that there was also some
mention to the effect that the Chiet
, Administrator did not permit visitors

to see Mr. Gupta. I cannot imagine
Tit
Surrt BHUPESH GUPTA On a point

of order. He is distorting me rigat and
left.

Tut DEPUTY CHAIRMAN: Let
| him finish.

Surt BHUPESH GUPTA: On a
poin; of order he should yield.

|

l Surr MAHAVIR TYAGI: 71 will not
vield. I am in possession of the floor.
Your right is to criticise and mine is
to defend. I must defend

Surt BHUPESH GUPTA: I
allow you

will

Surt MAHAVIR TYAGI: In de-
ence I want to submit that if there
is a complaint and others do not allow
anyone to see me, and I King?
Or am I an executive officer? It is
only a nincompoop who will say
that people did not allow visitors
to come and see him. What was
he? He was himself moving
about. Again from the record I
can quote, Even much earlier, in Mr.
Sen’s time the same Chief Administra-
tor had issued a circular to all offi-
i cers that whenever they came to the
Headquarters it was their duty to see
the Chairman ang pay a courtesy call.
 That standing order is stil] there.
Every officer is asked as a rule to see
the Chairman angd pay a courtesy call
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or at least recewve orders from him.
It is not as if people were not allowed

to see him,

. Then there was an objection rais-
ed that ten extra units of tractors have
been suggested for outside work, out-
side Dandakaranya. That is also ab-
jecteg to. What should I do? Other
States have offered land 1o me for re-
clamation for the refugees. I have to
reclaim the land. Shall I take the Dan-
dakaranya tractors which are already
working? Therefore ten more units gre
added because [ have to reclafm not
only in Chanda district, not only in
Maharashtra, not only in Mysore but
also in Assam or other places. For
that purpose ten units have been
ordered. I am trying to get exchange;
I am afraid whether I shall be able
to get. The sooner ] get the better,

Again there was mention that the
' ¢crop is very poor, I have not the exact
information about it. I may say that
I will look into the matter but may I
again assure this House that this
Ministry, I announce here and now, is
not a political portfolio. T declare it
as a joint family affair of the whole
House, of all parties.  There is no
question of party politics in the matter
of giving 1elief to these refugees, dis-
piaced persons. Every Party, I know,
is sincerely interested in it. Why
should T take it as a party portfolip?

Although I belong to a Party Goy-
ernment, the work of my Minis-
try is open to every hon. Member,
Every hon. Member is welcome to
give suggestions and to point out my
lapses also so that I can put them
right, I hope that my friend would not
misunderstand me. With these words,
I close.

Tue DEPUTY CHAIRMAN: Mr,
Gupta may ask for any clarifications,

Surt BHUPESH GUPTA: My
point is—not complaint because he sayg
I am affectionate—I asked him to be
present here yesterday and he was not
here. I wish he had heard what I

|
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said. He had been told what I
had said and naturally he has been
somewhat misled in the matter. 1
said that my information is that the
officers were discouraged from meeting
the Chairman, What Mr, Gunta said
'or not I do pot know. Like that many
things he has distorted. What I want-
ed to say here with regard to corrup-
tion cases 1s, I specifically stated, one,
that the matter had been brought to
the notice of the Government to no
other than the Home Minister at the
end of June and on the suggestion of
the Home Minister the Chairman of the
D.DA. met Mr. Kohli, Director of the
Investigation Bureau. Later on he met
Mr. L. P. Singh. This is the report
here. Therefore the matter has been
brought to his notice and again in let-
ter to him it was pointeq out that
there was waste, that plans were not
properly conceived, executions
were bad and he wanted alsp to see
him. Three times he tried but there
was no opportunity given. There-
fore it is not as if things had not
been brought to his notice. My re-
gret is—this is my last—that Mr.
Tyagi after taking over should have
had a free and frank discussion with
the Chairman of the D.D.A. Board for
one day, two or three days together so
that he could thrash oyt the problems,
understand things from him but my
regret is—I am complaining against
him—he permitted himself to be car-
ried in thig matter by the Secretary
of his Department anq by Mr, John-
son who may or may not be efficient
—1 am not concerned with it—but this
is the position. The result has been
very very bad. All the refugees will
tell you this.

Surt MAHABIR TYAGI. I am glad
that my friend spoke in a better spirit
just now but I must confess that what-
ever I had said in the beginning was
based on hearsay. I do not know what
exact words he used but with regard
to the officers, my Secretary or others
preventing Mr. Gupta from seeing me,
I say that his information is wrong be-
cause he had seen me when he wanted
to, and he discussed with me that he
wanteq to resign, I assured Him that
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my meaning was not to reduce his
power but to give him wider powers
He went away. His resignation came
from Calcutta where he could not see
me and as I read the resignation, I
sent him a reply by wire saymng ‘1
accept your resignation’. There was no
question of his seeing me If at all
after the resignation, 1f he wanted to
see me he 1s even welcome to-day |
shall welcome him any time There 1s
no such question

Sart B R BHAGAT Madem, the
maimn burden of the discussion was on
rehabilitation and the Minister for
Rehabilitation was good enough to ex-
plain the matter very fully. My task
1s lightened 1 have only one or two
matters to refer. One 1s about the Oil
India and the arrangements for a mo-
tel near Palam aerodrome The comp-
laint was that no tender was ssued
and 1t has been given surreptitiously
to some one person. Of course it can
be given only to one person but the
fact of the matter i1s that the IOC.
which has also the marketing organi-
sation has taken upon itself, alonz with
raarketing of petroleum, the work of
specialising 1n the running of inotels
and 1t 1s an autonomous oiganisation.
It has 1ts own rules of business There-
fore we cannot interfere in the day-
to-day matters but as the question has
been raised, I got this 1inforraation
from them I am told, because motel
running 1s a specialised job and parti-
cularly when 1t 15 a2 new enterpiise in
this country they got in touch with
the 1eputed hoteliers i Delln and
four or five of them sat with them
and discussed with them.

Sarr LOKANATH MISRA: So it
was g negotiation?
Surt B R BHAGAT. Ultimately

they settled the deal with one of them.
$o0 I think there 1s nothing irregular
or anything bad about this matter.

Then a number of hon Members
mentioned about the ill-treatment of
the political leaders or agitators in
the State from which I come, or my
neighbouring State, Uttar Piradesh.
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This matter comes under the purview
of the State Governments and there i
not much that I can say here except
to say that . . .

Surr BHUPESH GUPTA Your
State 1s Bihar
Surr B R BHAGAT: Yes, as &

representative of Bihar 1t 15 my duty
to be 1n touch with my State, and 1if
such a thing happens, certainly we
should all be concerned about it.

Surr BHUPESH GUPTA: 1t is
notorious for 1ll-treatment of political
prisoners

Surr AKBAR ALI KHAN: A run-
ning commentary.

Surr B. R. BHAGAT: 1 can assure
the hon. Members that smnce this
question has been mentioned, the
Home Minister who 1s here will get
i touch with the State Governments
and find out the facts More than
that I cannot say much, because it
is a matter of law and order where,
primarily, the State Governments are
concerned

Thank you

The DEPUTY CHAIRMAN:
question 1s:

The

“That the Bill to authorise pay-
ment and appropriation of certaim
further sums from and out of the
Consolidated Fund of India for the
services of the financial year
1964-65, as passed by the Lok Sabha,
be taken into consiuderation.”

The motion was adopted.

Tue DEPUTY CHAIRMAN We

shall now take up the clause by
clause consideration of the Bill
Clauses 2 and 3 and the Schedule

were added to the Bull.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surr B R. BHAGAT: I move:
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“That the Bill be returned”
The question was proposed

Suri LOKANATH MISRA Madam
Deputy Chairman

Tue DEPUTY CHAIRMAN The
time allotted was only one and a halt
hours and we have already

Surt LOKANATH MISRA I will
take only one minute
Tee DEPUTY CHAIRMAN 1 amn

sorry  The question 1s
“That the Bill be 1eturned”
The motion was adopted,

Tue DEPUTY CHAIRMAN:
next Bill

The

THE HIGH COURT JUDGES (CON-
DITIONS OF SERVICE) AMEND-
MENT BILL, 1964

THE MINISTER or STATE 1N THE
MINISTRY or HOME AFFAIRS
(SHRI JAISUKHLAL HATHI) Madam
Deputy Chairman, I beg to move

“That the Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954, as
passed by the Lok Sabha, be taken
mto consideration”

Madam this 1s a very small mea-
sure and i1s a non-controversial one
It 1s really a consequential amend-
ment, if I may say so As the House
s aware thig House passed the Cons-
titution (Fifteenth Amendment) Bill
under which the age of retirement for

the High Court Judges was raised
from sixty to sixty-two years Under
the High Court Judges (Conditicns

of Service) Act, under section 14
thereof, they are eligible for pension
when they attain the age of sixty
yoears, Now, when this House has
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passed this Amendment to the Cons-
titution and raised their age to sixty-
two years, naturally, they would be
eligible for pension when they reach
the age of sixty-two years So the
only change that this Bill envisages
15 1 making that change 1n sectiom
14 of the High Court Judges (Condi-
tions of Service) Act, of raising the
age from sixty to sixty-two years
Thet 1s one change

The second change that i1s sought to
be made 1n clause 2 of this Bill 1s that
1if the High Court Judges who were
already serving on the date on which
this Constitution Amendment was
passed, that 1s, on 5th October, 1963,
want to retire when they attain the
age of sixty years, they should be
permitted to do so, that 1s, they should
not then be told that as they have
not reached the age of sixty-two
vears they are not eligible for pen-
sion, that they must go on up to sixty-
two, that i1s to say, those Judges who
had been serving all along and who
were actually in service on the date
on which this Amendment was
passed, that 1s on 5th October 1963,
they can retire at the age of sixty

yvears, 1If they so wish This 15 the
second amendment
And the third amendment 1s that

in the matter of the transfer of Judges
from one High Court to another,
which we have now been doing, even
the High Court Judges of Jammu and
Kashmir are transferable from that
State to any other State Now, when
they are transferred from Jammu and
Kashmir State to other States and if
they retire from other States, their
services 1n Jammu and Kashmir State
should be taken into consideration
for purposes of pension, as 1s the case
with the other Judges also As the
House knows, under the Presidential
Order we have extended so many
subjects the jurisdiction of the
Election Commission the jurisdiction
of the Supreme Court, the Customs,
excise and labour laws, to extiend to
the State of Jammu and Xashmir
also So the third amendment whica



